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to-day. Heard learned counsel for t
applicant Mr.Deepak Mishra, ded

learned Sr.Standing Counsel Mr.Asho
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Mishra (Central), for the respondents.
In this case an Fnquiry Officer|
ha@s been appointeé: vﬁenfore the delin-
quent officiallwho is the present
applicant)was afforded any access
to the documents which are proposed
to be relied upon in the disciplinary
proceedings initiated against him,
and copies of which he had requested
to be supplied.4& B, To that extent|,

taking the case to the stage of

appointment of Enquiry Officer is not
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ve2 21.9,94 warrénted fjor correct.

| | It is hereby directed that Annexure-p kS
will not operate and no enquiry will be | 3,
i
fj held in this case until the applicant has
WAL "f"‘ i ~ been ‘é‘uiy perx'n'ittedu tb' perusé thé dbcument
] that are proposed to be relied upon in the |
disciplinary proceedings initiated against
"
him,and to submit his written statement
of defence based on such access within |
|
i fifteen days thereafter. |
The application is thus disposed of. i3
No costs. dd
3 A copy of the brder be .mdde available ¥
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